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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 10 / 2023 

In 

ORIGINAL APPLICATION NO. 214 / 2021 

In the matter of:  

Shailesh Singh 

  

.Applicant 

 

Versus 

 

Central Pollution Control Board & Ors. 	 .....Respondent(s) 

AFFIDAVIT OF DELHI POLLUTION CONTROL COMMITTEE (DPCC) 

WITH RESPECT TO ORDER DATED 14.02.2025  

IT IS MOST RESPECTFULLY SHOWETH: 

I, Deepak Kumar Singh, Additional Director, Delhi Pollution Control Committee 
(DPCC), having office at 3rd  floor, Block-I, DMRC, IT Park, Shastri Park, Delhi 
110053, do hereby solemnly affirm and state as under: 

9 
rriA  

and vide order dated 14.02.2025 has directed DPCC to disclose in the 

1 

paiited  by`
notaft 	Nd  action taken for recovery of Environmental Compensation (EC) of oo / 

s. L kfi)yfinposed by DPCC on MCD. 

. That I am working as Additional Director, DPCC and am conversant with the facts 

of the present case on the basis of record maintained by Delhi Pollution Control 

Committee in its ordinary course. 

YIP 
Hon'ble Tribunal has taken up the above referred matter regarding 

environmental norms in operation of Slaughter House at Ghazipur, 

Rea 

1 
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3.That DPCC had imposed Environmental Compensation (EC) of Rs. 50,00,000/-

(Rupees Fifty Lakh only) vide Directions dated 16.04.2019 on Incharge , Gazipur 

Slaughter House, Delhi Food Processing Complex (Meat) of Municipal Corporation 

of Delhi (MCD) particularly due to non installation of Bio-methanation Plant for 

huge quantities of dung generated from the Slaughter House with directions to 

submit the time bound action plan for installation of Bio-methanation Plant. 

4. That after issuance of the Directions dated 16.04.2019, DPCC has issued following 

letters & reminders for deposition / recovery of the said amount of Environmental 

Compensation (EC) of Rs. 50,00,000/- (Rupees Fifty Lakh only : 

(i) D.O. Letter dated 23.02.2021 of Chairman, DPCC to Pr. Secy (Urban 

Development). Govt. of NCT of Delhi for recovery of the above mentioned 

Environmental Compensation from the funds of erstwhile East Delhi Municipal 

Corporation (EDMC) and transfer the same to DPCC account. 

(ii) Letter dated 01.11.2021 of Member Secretary, DPCC to Pr. Secy (Urban 

Development). Govt. of NCT of Delhi referring the above letter dated 

23.02.2021 of Chairman, DPCC for recovery of the above mentioned 

Environmental Compensation from the funds of erstwhile East Delhi Municipal 

Corporation (EDMC) and transfer the same to DPCC account. 

(iii) Letter dated 05.04.2022 of Member Secretary, DPCC to the Manager, Delhi 

Food Processing Complex (Meat), East Delhi Municipal Corporation for 

deposition of the above mentioned Environmental Compensation to DPCC . 

(iv) Letter dated 30.04.2024 of Member Secretary, DPCC to Commissioner MCD 

followed by Reminder Letters dated 03.06.2024 and 23.07.2024 of DPCC to 

Commissioner MCD for deposition of the above mentioned Environmental 

Compensation to DPCC. 

(v) Letter dated 09.12.2024 followed by Reminder Letters dated 02.05.2025 and 

19.05.2025 of DPCC to the District Magistrate (East) with request to direct the 

etrkcelliekdeAub Divisional Magistrate to take urgent necessary action for 
v'4V%- 

14.93i  
CIO" 	k• • Afy )f  the above mentioned Environmental Compensation and for 

— 
.V.VdeS 	",,,bf the said amount to DPCC. 

2 
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Copy of the D.O. Letter dated 23.02.2021 of Chairman, DPCC to Pr. Secy (Urban 

Development). Govt. of NCT of Delhi is at Annexure — 1.  

Copy of Letter dated 01.11.2021 of Member Secretary, DPCC to Pr. Secy (Urban 

Development). Govt. of NCT of Delhi is at Annexure — 2.  

Copy of Letter dated 05.04.2022 of Member Secretary, DPCC to the Manager, Delhi 

Food Processing Complex (Meat), East Delhi Municipal Corporation is at Annexure-3. 

Copy of Letter dated 30.04.2024 of Member Secretary, DPCC followed by Reminder 

Letters dated 03.06.2024 and 23.07.2024 of DPCC to Commissioner MCD are 

collectively enclosed as Annexure — 4 (Colly).  

Copy of Letter dated 09.12.2024 followed by Reminder Letters dated 02.05.2025 & 

19.05.2025 of DPCC to the District Magistrate (East) are collectively enclosed as 

Annexure — 5 (Cully).  

5. That despite issuance of above mentioned letters & reminder letters for deposition / 

recovery of the Environmental Compensation (EC) of Rs. 50,00,000/- (Rupees Fifty 

Lakh only) the said amount of Environmental Compensation (EC) is yet to be 

deposited by MCD or Recovered by Revenue Department, Govt. of NCT of Delhi. 

6. That Bio-methanation / Ingesta/ Dung Drying Plant is yet to be installed by MCD. 

7. That M/s Qureshi Intl DS-MAX FNF Consortium Pvt. Ltd. (Operator of Ghazipur 

Slaughter House and Rendering Plant) vide letter dated 07.05.2025 has informed that 

Delhi Food Processing (meat) Complex Ghazipur in compliance of the orders of 

Hon'ble Tribunal have established R.O. Nano Filtration Plant and follow all the 

laid down by the DPCC. However Bio methanation plant is to be 
ti ft"  s'tablishe 5*D. 

c:13L, 

tier dated 09.05.2025 has informed that Standing Committee has not 

r the last 28 months and the work of installation of Ingesta/Dung 

azipur Slaughter House has been delayed. However, to comply the 

PCC, the MCD in the intervening period made several requests to the 

3 

THN 
been cotrm 

1 /40; Dr ing Pla 
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41tI'ONENT 

.„.0 Mk  2025 

0 

NOTARY PUBLIC 
GOVT OF NOT OF OF.hi 

S 
Government of NCT of Delhi (GNCTD) to augment financial powers of the 

Commissioner, MCD as granted by GNCTD vide order dated 14.10.2024 for 4 solid 

waste management projects under section 202 (C) DMC Act. It is expected that the 

Standing Committee is to be constituted soon and the issue of establishment of 

Ingesta/Dung Drying Plant may be resolved. 

Copy of Letter dated 09.05.2025 of MCD is at Annexure — 6.  

9. That the above action taken report of DPCC may please be taken on record. 

DEPONENT 

VERIFICATION:  

I, the above-named deponent, declare that the contents of the present affidavit are true 

and correct to the best of my knowledge and based upon the documents and records 

available in the office and nothing material has been concealed therefrom. 

2 0  MAY 2025 
Verified at New Delhi on this 	day of May, 2025. 

4 
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LSAT NO To CRACKER 

(Sanjeev 

(4Tb-emir, 49-  ;74-• -474 'irt-) 
(i 	m5131-szror ftemor R#4f) • 

Pr, Secretary (Environment, Forest & Wild Life)-eull. 
Chairman (Delhi Pollution Control Committee) 

IAA:E.-- 1 
71-q41411.3FAI 46)7 'ki&"0.-- 

GOVT. OF l',IARONALSAPITAL TER RITORY OF DELHI 
--C1q146. fir 	̀f 71A-41-01: 4nt;iti*, 	'it.,41.7410002 LgVEL4, WINCit;tELNI SECRETARIAT, I.P. ES FATE, NEW DELHH10001. 

TEL7 N0:10392919,1T.E141A;X: 	:?43,92q4 
D.D. No. f.".0 Fe-411.04z,•241/-iihaiP41.8t5 
f4zirw 	• 

2 2- 02-440.4i Dated 

g,s :2- 

 

   

• 

You are aware of the fact that, East Delhi Ivlunicipal Corporation is erating :a' 
slaughtef house at Ghazipur for which Environmental; Clearance for the p qieet was 
granted on 25.03.009. by the Ministry-of EiViiiimtnent1 8c Forests GOT agtd 'onsent to 
Estatclish was granted by Delhi Piglution Control CoTfmalitce nn-i4.09.2 009.74BIA of the - 
conditions Specified while granting CTE. was that EDMC shall install a sni file I316-
Methanation-plant at the time-ofcommissionitirif plant, td produce bio-g from the___ 
huge quantity of dung and other wastes which it protKced.at thq site. 

• 
In this retard, EDMC was directed on several occas173iis to tnstall 	e anation 

plant, however, EDMC has neither-installed the Bio-Methanation plant nor has submitted „•••• 
any time bound action plan for insta g the same even after passage of ten years. • 

- - 
Considering the inaction of the BMW, directions were issued to the DMC on -: 

16/04/19 for submitting Environmental Darriage-Consation (EDC) to the 	e. of its. 50 lakh for failure to instalf the-bio-methanation plant-and for not submittin 	e!hound g  

- 	— 	1   

action plan, lidvvever, till date EDMC hp neither subMitte..clatinie bound, actio plan nor has submitted EDC 

In view of above, I would request you to personally_look:into the issue 
the-concerned officials to recover the _amount of EDC, from the • furids_.• of 
transfer thesame to .DPCC account. 

With ln-pCx-/-- 

You sincerely, 

d direct ; 
and 

Sir. H. Rajesh Prasad, !AS 
Pr. Secy (Urban Development), 
Govt.of NCT of Delhi, 	• 
9'1' Level, Delhi Secretariat, 
IP Estate, New Dell-1010002 

iE.AN fiELI-11 
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F. No. DPCC/WMC-III/2021 

To, 

Pr. Secretary (Urban Development) 
Govt. of NCT of Delhi, 
9"' Level Delhi Secr.etariat,i 
IP Estate, New Delhi-110002 

By Speed Post/emai 
Reminder- 

1 
DELI14,,POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF D4111) 
4TH FLOOR, 15131' BUILDING, KASHMERE GATE, DELIiI-6 

visitns at website : ht ://d cc.delbi_ovt_nic.in/ 
3 Eco 

Dated; erf 	-,2 

lip ex Ltilt - Z 919 

Sub:- Non-compliance wrt installation of Blo-Methanation plant at Ghazipur Slaughter House, Delhi 
by BMW recovery of Environmental Compensation - reg. 

Sir 

You are aware of the fact that, East Delhi Municipal Corporation is operating a slaughter house at 

Ghazipur. One of the conditions specified while granting Consent to Establish (CTE) to the Slaughter House 

of EDMC is to install a suitable Bio-.Methanation plant at the time of commissioning of the plant, to produce 

bio-gas from the huge quantity of dung and other wastes which produced at the site. Envie, has failed to 

comply with the said condition. In this regard, EDMC was directed on several occasions to install 13io-, 
Methanation plant without any positive outcome in this regard even after passage

.  of ten years. 

Considering the inaction of the EDMC, directions were issued to the EDMC on 16.04.2019 for 

submitting Environmental Damage Compensation (EDC) amounting to Rs. 50 lakh for failure to install the 

Bio-Methanation plant and for not submitting time bound action plan. However, EDMC has neither 

submitted a time bound action plan nor submitted EDC of Rs. 50 Lakh to DPCC. 

Subsequently, Pr. Secretary (Env) cum Chairman, DPCC wrote a DO letter to Pr. Secretary (UD) 
on 

23.02.2021 for recovery of EDC of Rs. 50,00,000 (50 lakh) from the funds of EDMC and transfer the same 

Go DPCC account. However, no action has been taken by your department in this regard. 

In view of above, you are once again requested to look into the issue personally and direct the 

concerned officials to recover the said amount from the funds of EDMC and transfer the same to DPCC 
account. 

Yours sincerely, 

(Dr. ICS Ja achandran) 
Member Secretary 
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F. No. DPCC/WMC-Il 

S eed Posy 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT O 
E DE F LHI) 

.//d )cc.delhi 

41.11 FLOOR, ISBT BUILDING, KASHMERE 
	

LHI-6 GATE, D visit us at website : htt 	
te.in/) /52/2020/ 

DELHI POLLUTION CONTROL COMMITTEE 

OVt. 

To, 

The Manager, 

Delhi Food Processing Complex (Meat) 

East Delhi Municipal Corporation, 

Ghazipur, Delhi-1 10096. 

Dated: 05"--0(i-c,22._ 

Subject: Installation of Bio-
IVIethanation Plant in the Slaughter House at Ghazipur-re. 

Sir g 

This refers to the terms & conditions of Consent to Establish (CTE) issued to Delhi Food 

Processing Complex (Meat) Complex of East Delhi Municipal Corporation (EDMC) on 14.09.2009 vide 

which you were required to install a suitable Bio-Methanation plant at the time of commissioning of the 

plant to produce biogas from the huge quantity of dung in the slaughter house. Various notices/ letters 

have been issued to you on 11.02.2015, 05.05.2015, 13.04.2016, 24.01.2017, 01.10,2018 and 

18.03.2019 asking you to comply with the said condition of the CTE. But the same has not been 

installed so far. In view of the continuous non-compliance, Environmental Compensation of Rs. 50.00 

lakhs has also been imposed on EDMC vide letter dated 16.04.2019, which has not yet been deposited 
by you. Copy of the same is enclosed herewith for your ready reference. 

In view of the above, you are hereby directed to submit the time bound action plan for the 

installation of bio-methanation plant within 07 days from the date of issue of this letter failing which 

necessary action shall be initiated against you as per law without any further reference including closure 
of the said unit and launching of prosecution proceedings. Further, you are required to

/ deposit the EC of 
Rs. 50 lakhs to the DPCC, failing which action for recovery of the said amount psi an arrears of land 
revenue will be initiated without any further reference to you. 

(Dr. K.S 	chandran) 

Copy to: 
	 Member Secretary 

I. Commissioner, EDMC, 419, UdyogSadnn, Patparganj Industrial Area, New Delhi - 110092, 
with a request to direct the concerned to take quick action in this regard. 

2. Director (Veterinary), 419, UdyogSacion, Paiparganj Industrial Area, New Delhi - t 10092. 
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S 1 
.-__EIWEGEMME7 

5 FLOOR, ISBT BUILDING, KASIIMERE GATE, DELHI-110006 

visit us at ; http://dpccAelhigovtatietin   
I/S F. No.: DPCC/ WMC-I2/ 2020/ Ale 7.611 	 Dated: 40104 iztui  

• 

Sir, 

Please find enclosed herewith Order dated 16.04.2024 of llon'ble National Green Tribunal in 
Execution Application (EA). No. 10/2023 in O.A. No. 214/2021. 
In view of the said Order the Compliance/ Action Taken Report may be submitted to this office by 
10.05.2024: 

1. Compliance w.r.t. directions of Honlble NOT in order dated 13.05.2022 and subsequent Orders 
passed in the said matter (O.A. No. 214/2021 as modified by Order dared 04.07.2022), 	• 

2. Status of establishment / setting up of Bio-Methanation/ Ingests/ Dung Drying Plant and 
compliance ws.t terms and conditions of Consent to Operate under the Air and Water Acts issued 
to M/s Delhi Food Processing Complex (Meat) MCD, on 28.03.2024. 

3. Deposit Environmental Compensation of Rs 50,00,000/- (Rs Fifty Lakh) imposed by DPCC vide 
letter dated 16.04.2019 (copy enclosed) for non-Installation of Bio-Methanntion Plant. 

Yours Sincerely, 

(Dr. K.S. Jayaehandran) 
Enclosure: As Above. 	 Member Secretary, DPCC 

Copy to: 

1. Additional Chief Sccrctary(UD), Govt of NCT of Delhi, 9th Level, Delhi Secretariat, LP. Estate, 
Delhi -02-with request to kindly take necessary action. 

(Dr. K.S. Jayichandran) 
Member Secretary, DPCC 

b) 

nr ex WU - 4 (1 

DEPAR , ovr. Olr NCT OF DELHI 9...14  

DELIII,EOLLUTION CO gt, coivoirrut. 
TMEN'r OF ENVIR.ONMENT  

To, 

Commissioner, 
Municipal Corporation of Delhi, 

9th Floor, Dr. S.P.M. Civic Center, Minto Road, Delhi 110002. 

Subject: Compliance of the Orders of Hon'ble National Green Tribunal in E.A. No. 10/2023 in O.A. 
No. 214/2021 in the matter of Shailesh Singh V/s CPCB & Ors. 

532



oftwoorelr 

'n reX tint 	n 
B 	VrirjtarT 

DELHI POLLUTION CONTROL COMMITTED 
th DEPARTMENT OF ENVIRONMENT, GOVT. OF Nur op DELHI 5FLOOR, ISBT BUILDING, KASHMERE GATE, I/ELM-110006 

visit us at : htt //d ce. 	ovt rific.in • F. No.: DPCC/ WNIC41/ 5// 2020/e1 S- 0- 
To, 

The Commissioner, 
Municipal Corporation of Delhi, 
9th  Floor, Dr. S.P.M. Civic Center, Minto Road, Delhi 110002, 

REMINDER 

Subject: Compliance of the Orders of Hoteble National Green Tribunal in E.A. No. 
10/2023 in O.A. No. 214/2021 in the matter of Shailesh Singh V/8 CPCB & 
Ors. 

Sir, 

Please refer letter dated 30.04.2024 (copy enclosed) regarding the above mentioned 
subject. Compliance / Action Taken Report w.r.t. said letter has not been received so far. 

Therefore, you are once again requested to kindly sent the Compliance / Action Taken 
Report to this Office urgently by 07.06.2024. 

Yours Sincerely, 

D.K. Singh) 
 As Above. 	 Addl. Director & 1/C, WMC-LI 

Copy to: 

1. Additional Chief Secretary(UD), Govt of NCT of Delhi, 9th Level, Delhi Secretariat, 
I.P. Estate, Delhi -02-with request to kindly take necessary action for compliance. 

2. Member Secretary, DPCC. 

04 (1.f 
( .K. Singh) 

Addl. Director & 1/C, WMC-ll 

0.3 o6 .122,1,L?  
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();\ Armes wle.- 4- r  
DELHI POLLUTION CONTROL commirrizE 

oat( at, 
----o-- DEPARTMENT OF ENVIROMVIENT, GOVT. OF NCT OF DELHI 

St'l FLOOR, ISBT BUILDING, ICASIUVIERE GATE, DELHI-110006 
visit us at : littpigthigil' 

	 611 
 

F. No.: DPCC/ WIVIC-II/ S2----;r2iib7FtaCTIZ;F---  
To, 	

Dated: 110*12.01Ji 
The Commissioner, 

Municipal Corporation of Delhi, 
94 

 Floor, Dr. ,S.P.M. Civic Center, Minto Road, Delhi 110002. 

Subject: Compliance of the Orders of Hon'hle National Gruen Tribunal in 214/2021 in the matter of Shaileah Singh W 	
E.A. Na, 10/2023 in O.A. No.s CPCB & Ors. Sir, 

This has reference to letter dated 30.04.2024 followed by Reminder letter dated 03.06.2024 of DPCC 
(copy enclosed) regarding Compliance of Orders of Hon'ble National Green Tribunal in E.A. No. 10/2023 OA No. 214/2021 in the matter of Shailcsh Singh Ws CPCB & 

Ors, and deposition of Environmental Compensation of Rs.50,00,000/- (Fifty Lakh) to DPCC for not establishing/ setting up Bio-Methanation/ Ingesta/ Dung Drying Plant, 

MCD, vide letter dated 27.05.2024, submitted the Compliance status w.r.t Terms & Conditions of Consent to 
Operate issued by DPCC. In the said Compliance status submitted by MCI), it is mentioned at point no. 03 that MCD, is in process to install Ingesta Plant. 

MCD, vide letter dated 07
.06.2024, submitted that efforts were made for compliance of Directions of Hon'ble NOT. However, die same could 
not be materialized due to non-finalization of tender owing to less/ no participation. MCD, also submitted that the 

process of tendering for the establishment of Ingests/ Dung Dryixtg Plant at Slaughter House 
at Ghazipur is in advanced stages and requested that the EC Rs. 50,00,000/. imposed by DPCC be waived off. 
Though MCD has submitted above-mentioned letters, however, Compliance Report w.r.t 

said Hoteble National 
Green Tribunal 

Orders is yet to be submitted.by MCD to DPCC and as stated in the abovementioned letters of MCD 
to DPCC, Ingestai Dung Drying Plant at Slaughter House at Ghazipur has still not been established. 

In view of the above, Environmental Compensation of 50,00,000/- (Rs. Fifty Lakh) imp 
dated 16.04.2019 for non- establishment of Bio-Methanation Plant shall not be waived-off osed by DPCC vide letter

.  
Honible NOT vide Order dated 10,04.2004 has directed DPCC to file report of action taken the recovery of 
Environmental Compensation at least one week before the next date of hearing in. 30.07.2004. 

In view of the above, it is once again requested to Comply and submit Compliance Report w.r.t following urgently by 25.07.2024 

1. Submit Compliance w.r.t directions of Hon'ble NOT 
in Order dated 13.05.2022 and subsequent Orders passed in the said matter (OA, No. 214/2021 as modified by Order by dated 04.07.2022). 2. 

Submit Status of establishment/setting up of Bio-Methanation/ Ingesta Dung Drying Plant, 3. 
Deposit Environmental Compensation of Rs 50,00,000/. (Rs Fifty Lakh) imposed by DPCC vide letter dated 16.04.2019 for non-Installation of Bio-Methanation Plant. 

Yours Sincerely, 

003-14.1,1 

(D.K. Singh) 
Addl. Director & 1/C, WMC-11 

1. 
Additional Chief Secretary (UD), Om of NCT of Delhi, 9th Level, Delhi Secretariat I.P. Estate, Delhi -02-with request to kindly take necessary action for compliance, 

416"1 1`"1  (D.K. Sing 
Addl. Director & 1/C, WMC-II 

Enclosure: As Above. 
Copy to: 
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C r
. 

Dated: 09 112-110  To, 

The District Magistrate (East) 
L.M: NI-Mt Shastri Nagar, 	I 

Subject: Recovery of Environmental 
Compensation for failure to install Bio-Methanation plant 

for Slaughter Rouse at Chazipur. 

Sir/ Madam, 

this has reference to the Directions for imposition 
of Environmental Compensation of Rs 50,00,000/. (Rs. Fifty 

Lakh) on In-Charge, Ghazipur Slaughter House, Delhi Toad Processing Complex(Meat) of 
Municipal Corporation of Delhi, issued by DPCC on 16.04,2019 for failure to install Bio-Methanation 

plant for Slaughter House at Ohazipur(copy enclosed). 
Vide said directions dated 

16,04,2019, In-charge, Ghazipur Slaughter House Delhi Food Processing 
Complex (Meat) of MCD, Pocket-13, food Proeessing Complex, Chazipur, 

Delhi-114096, was directed to deposit Environmental Compensation of Rs 50,00,000/. (Rs Fifty Lakh only) by way of Demand 
Draft in favour of "Delhi Pollution Control Committee" payable at Delhi within 15 

days of service of the said Directions.  

However, above mentioned 
Enviroarnental Compensation of Rupees Filly Lakh has 

not been deposited by In-charge. Ghazipur Slaughter House/ MCD to DPCC. 

in view of the above, you are requested to direct the concerned Sub Divisional 
Magistrate 

take urgent necessary action for recovery of the said Environmental Compensation from {S hare, 

Glozipur Slaughter House Delhi Food Processing Complex (Meat) 
of MCD, Pocket-13, foOd Processing 

the date of issue of this letter. 
Complex, Ghazipur, Delhi-110096, and for deposition of the said amount to DPCC Within 15 

days from 

Armexwl-e- 5 C&II ) 
mail 

DE/JIII3OLLUTION CONTROL C;;IMITTEBII., 8 "fl Pc  
N81t. 

- DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI 

visit us at: burps://d  )ct____j___Agihjaylaic.ia 	 OI., ., 

.)), LIFE 3"' FLOOR>, Dram rr PM 1(, SHASTRI PARK, DELHI-110053 

F. No.: Df,'CC/ WMC411/ .52/ 2020/ 	6 ‘- 34s.  9 

\g 
D.IC. Si,) 

Addl. Director, WMC-II 

Yours Sincerely, 

Enclosure: As Above. 
Copy to: 

  

( ),K. Sing h V  
Addl. Director, WMC-11 

1. Commissioner, Municipal Corporation of Delhi, 9th Floor, Dr. S.P.M. Civic Center JLN Marg. Delhi 110002. 
2, 	 Commissioner, 

Revenue Department. Govt. of NOT of Delhi, 5 Shamnath Marg. Delhi- 110054. 
3. 

1n-charge, Ghazipur Slaughter House Delhi Food Processing Complex (Meat) of MCD, Pocket-13, 
food Processing Complex, Cha4pur, Delhi-110096. 

4. 
P.A to Chairman, Delhi Pollution Control Committee. 
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TALITI POLLUTION CONTROL COWLIVIITTEE 
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI 

*if"•4.., Pr 

	

	3' FLOOR, DOLCK-1, DMRC IT PARK, SHAS'F1211 PARK, DELHI 110053 
visit us at : tittps://dpee.delbigovt.nic.in  

DPCC/WMC-I1/04-08 

To, 
The District Magistrate (East) 
L.M. Bund, Shastri Nagar, 
Delhi-110031. 

Date: 02,05 2025 

Subject: Reminder — Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur. 

Sir/Madam, 

This is with reference to our earlier letter dated 09/12/2024 (copy enclosed), wherein it was 
requested to you to direct the concerned SDM to take urgent necessary action for recovery of 
Environmental Compensation (EC) of Rs 50,00,000/- (Rs. Fifty Lakh) imposed on In-charge, Ghazipur 
Slaughter House, Delhi Food Processing Complex(Meat) of Municipal Corporation of Delhi, Pocket-B, 
Food Processing Complex, Ghazipur, Delhi- 110096. 

Delhi Pollution Control Committee had earlier imposed the aforesaid Environmental Compensation of 
Rs. 5

0,00,000/-(Rupees Fifty Lacs only) on 16.04.2019 for failure to install Bio-Methanation Plant for 
the slaughter house at Ghazipur(copy enclosed). However the above said Environmental Compensation 
of 50,00,000/-(Rupees Fifty Lacs only) has not been deposited by In-charge, Ghazipur Slaughter House/ 
MCD in DPCC till date. 

1-Ion'ble National Green Tribunal is monitoring this matter in OA No. 214/2021 titled Shailesh Singh vs 
CPC13 & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once 
again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary action 
for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House Delhi 
Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur, Delhi-
110096, and deposit the said amount to DPCC within 15 days from the date of issue of this letter. 

Enclosure: As above 
	 Yours Sincerely, 

41\kettA 
(D.K.ugh) 

Addl. Director (WMC-Il) Copy to: 
1) Commissioner, Municipal Corporation of Delhi, 9°1  floor, Dr. S.P.IV1. Civic Center, JLN Marg, Delhi 110002 
2) Divisional Commissioner ,Revenue Department, Govt Of NCT of Delhi,5 Shamnath Marg, 

Delhi-110054 
3) In-charge, Ghazipur Slaughter House Delhi Food Processing Complex(Meat) of MCD, Pocket-B 

Food Processing Complex, Ghazipur, Delhi- 110096 
4) P,A to Chairman, DPCC. 

401)/1,(/) Jgg.  

(D. K. ingh) 
Addi. Director (WIVIC-11) 
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By Speed Post/ Email 
DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI 
3rd  FLOOR, BOLCK-I, DMRC IT PARK, SHASTRI PARK, DELHI 110053 

visit us at : https://dpcc.delhigovtnic.in  
F. No.: DPCC/ WMC II/ 787-791 	

Date: 19.05.2025 

To, 

The District Magistrate (East) 
L.M. Bund, Shastri Nagar, 
Delhi-110031. 

Subject: Reminder for Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur. 

Sir/Madam, 

This is with reference to our earlier letters dated 09.12.2024 and 02.05.2025, wherein you 

were requested to direct the concerned SDM to take urgent necessary action for recovery of 

Environmental Compensation (EC) of Rs 50,00,000/- (Rs. Fifty Lakhs) imposed on In-charge, Ghazipur 

Slaughter House, Delhi Food Processing Complex (Meat) of Municipal Corporation of Delhi, Pocket-B, 

Food Processing Complex, Ghazipur, Delhi-110096. 

Delhi Pollution Control Committee had earlier imposed the aforesaid Environmental Compensation of 

Rs. 50,00,000/-(Rupees Fifty Lakhs only) on 16.04.2019 for failure to install Bio-Methanation Plant for 

the slaughter house at Ghazipur. However the above said Environmental Compensation of 50,00,000/-

(Rupees Fifty Lakhs only) has not been deposited by In-charge, Ghazipur Slaughter House/MCD in 

DPCC till date. 

Hon'ble National Green Tribunal is monitoring this matter in OA No. 214/2021 titled Shailesh Singh vs 

CPCB & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once 

again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary 

action for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House 

Delhi Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur, 

Delhi-110096 and deposit the said amount to DPCC within 10 days from the date of issue of this letter. 

Yours Sincerely, 

Copy to: 
1. Commissioner, Municipal Corporation of Delhi, 9th floor, Dr. S.P.M. Civic Center, JLN Marg. 

Delhi-110002 
2. Divisional Commissioner Revenue Deptt, Govt of NCT of Delhi, 5 Shamnath Marg, Delhi-110054 
3. In-charge, Ghazipur Slaughter House Delhi Food Processing Complex(Meat) of MCD, Pocket-B 

Food Processing Complex, Ghazipur, Delhi-110096 
4. P.A to Chairman, DPCC. 

(D.K. nigh) 
Addl. Director (WMC-II) 

(D.K. Singh) 
Addl. Director (WMC-II) 
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ni)exwte- 
MUNICIPAL CORPORATION OF DELHI 

Office of the Addl. Commissioner (VS) 
Dr 5PM Civic Centre, 5th  Floor (E-1 Block) 

Jawaharlal Nehru Marg, New Delhi-110002 

No. ADDL.COMM.(VS)/MCD/2025/D- 02 / 	 Dated: 3c/_ 

To 	 0.6  tie r» 

\ t / he Chairman, DPCC 	 l gl )-3— 
GNCTD, 4th  & 5th  Floor ISBT, 
Kashmeree Gate, 	

4$(1)/ 

II 	
-TA 	 fr 

New Delhi-110006 	

A V V.7 Sir, 	
Y 6 ve 

This has reference to the letter of Delhi Pollution Control Committee (DPCC) 
No. DPCC/VMW/2019/12790-92 dated 16.04.2019 vide which the environmental 
compensation of 250.00 Lakh was imposed on erstwhile East Delhi Municipal Corporation 
(EDMC) for non installation of Bio-Methanation Plant at Ghazipur Slaughter House. The 

requests were made to DPCC by the EDMC/MCD .to waive off the environmental 
compensation due to financial crunch. Later, the MCD vide letter No. GSH/MCD/2024-25/181 

dated 07.06.2024 again requested the DPCC to waive off the environmental compensation as 
the process of pending for Ingesta Dung Drying Plant is in advance stage, but the DPCC vide 
letter No. DPCC/WMC-II/52/2020/1102-1103 dated 23.07.2024 has communicated that EC of 
250.00 lacs imposed by the DPCC vide letter dated 16.04.2019 for non installation of 
Biomethanation Plant at Ghazipur Slaughter House shall not be waived off. 

The DPCC vide letter F.No.: DPCC/WMC-II/04-08 dated 02.05.2025 has also 
requested the District Magistrate (East) GNCTD to direct the concerned SDM to take 
necessary action for the recovery of said environmental compensation from the Incharge, 
Ghazipur Slaughter House. Copy of the letter of DPCC vide dated 02.05.2025 is enclosed for 
ready reference. 

In this regard, it is submitted that the MCD has finalized the agency for installation of 
Ingesta/Dung Drying Plant at Ghazipur Slaughter House as suggested by the DPCC. Since 
the cost of Ingesta Dung Drying Plant is 26.80 Crore (approx.), the rates & agency for 
execution of above work are to be approved by the Standing Committee of MCD. 

It is submitted that the Standing Committee has not been constituted for the last 28 
months and the work of installation of Ingesta/Dung Drawing plant at Ghazipur Slaughter 
House has been delayed. However, to comply the directions of DPCC, the MCD in the 
intervening period made several requests to the Government of NCT of Delhi (`GNCTIY) to 
augment financial powers of the Commissioner, MCD as granted by GNCTD vide order dated 

14.10.2024 for 4 solid waste management projects under section 202 (C) DMC Act. The copy 

Delhi Polluti9n o.r,.sitrol Committee 
Dairy No .................. 

0  9 MAY 2025 

Sign. of Receiving Officer 
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of the request letters dated 04.11.2024, 31.12.2024 and 23.04.2025 addressed to Addl.Chief 

Secretary Department of Urban Development GNCTD are enclosed herewith. However, no 
communication has been received in this regard. Further, DPCC was also requested vide 
letter dated 16.01.2025 and 24.03.2025 (copies enclosed) to waive off the environmental 
compensation. 

It is humbly requested that MCD is very keen to establish Ingesta/Dung Drawing plant 
& has made best efforts but it could not be established due to above mentioned reason. The 

financial condition of MCD is also not sound. It is expected that the Standing Committee is 
likely to be constituted soon and the issue of establishment of Ingesta/Dung Drying Plant 
may be resolved. 

In view of the above, the environmental compensation of Rs.50.00 lakh imposed on 

erstwhile East Delhi Municipal Corporation (EDMC) in respect of Ghazipur Slaughter house 

may please be waived off and consent to operate order for Delhi Food Processing Complex 

(Meat) and Delhi Food Processing Complex (Rendering) Ghazipur may also be 
issued/removed. 

7/ hte 
(Dr Ang 	ati Chauhan) 

Addl.Commissioner 
Copy for information to:- 

PS to the Commissioner, MCD for Commissioner's information please 
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DELHI POLLUTION  CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI 31.° 
 FLOOR, BOLCK-I, DIVIRC IT PARK, SHASTRI PARK, DELHI 1,1. 0053 

visit us at : https://dpce.delhigovt.nic.in  
F.No.: DPCC/WMC-II/04-08 

4LIFE 
:whir 

Date: 02.05.2025 
To, 

The District Magistrate (East) 
L.M. Band, Shastri Nagar, 
Delhi-110031. 

Subject: Reminder — Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur. 

Sir/Madam, 

This is with reference to our earlier letter dated 09/12/2024 (copy enclosed), wherein it was 
requested to you to direct the concerned SDM to take urgent necessary action for recovery of 
Environmental Compensation (EC) of Rs 50,00,0001- (Rs. Fifty Lakh) imposed on In-charge, Ghazipur 
Slaughter House, Delhi Food Processing Complex(Meat) of Municipal Corporation of Delhi, Pocket-B, 
Food Processing Complex, Ghazipur, Delhi- 110096. 

Delhi Pollution Control Committee had earlier imposed the aforesaid Environmental Compensation of 
Rs. 5

0,00,000/-(Rupees Fifty Lacs only) on 16.04.2019 for failure to install Bio-Methanation Plant for 
the slaughter house at Ghazipur(copy enclosed): However the above said Environmental Compensation 
of 50,00,000/-(Rupees Fifty Lacs only) has not been deposited by In-charge, Ghazipur Slaughter House/ 
MCD in DPCC till date. 

Hon'ble National Green Tribunal is monitoring this matter in OA No. 214/2021 titled Shailesh Singh vs 
CPCB & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once 
again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary action 
for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House Delhi 
Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur, Delhi-
110096, and deposit the said amount to DPCC within 15 days from the date of issue of this letter. 

Enclosure: As above 
	 Yours Sincerely, 

(D.K. 	gh) 
 

Copy to: 	 Addl. Director (WMC-II) 
1) Commissioner, Municipal Corporation of Delhi, 9th  floor, Dr. S.P.M. Civic Center, JLN Marg, Delhi 110002 
2) Divisional Commissioner ,Revenue Department, Govt Of NCT of Delhi,5 Shamnath Marg, 

Delhi-110054 
3) In-charge, Ghazipur Slaughter House Delhi Food Processing Complex(Meat) of MCD, Pocket-B 

Food Processing Complex, Ghazipur, Delhi- 110096 
4) P.A to Chairman, DPCC. 

)gg' 
(D.K. ingh) 

Addl. Director (W1v1C-11) 
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MUNICIPAL CORPORATION OF DELHI 

tiff
bttr=',,td 	

OFFICE OF THE ADDL. COMMISSIONER (ENGG.) 

12Asz.,:11_Q002 
0awaharlal Nehru Mara, 

Levei, E-1 flock, or, S.P,M. Civic Center, 	
ttlestyie for 
Environment 	0 	• No.. Wei Caltq,g.V101/1C.72/X--.5 

To't. 	 Dated: PI:M. 

The Additional Chief Secretary, 
Department of Urban Development, GNCTD 
Delhi Secretariat, 1P Estate, 
New  Drelb.L1 jimz.  

Subject : 	
Proposal regarding authorization for exercising financial powers 
bi Commissioner. MCD under Section 2 c of the D Att 

Respected Sir • 

1) 	Vide its note dated 1
8.02.204 MCD had requested for authorizing Commissioner, MCD to 

exercise financial powers upto Rs.50 crams in each case for approval of rate &
Under Section 2D2 (C) of DMC Act (copy enclosed), 	 agency under  

Subsequently, the proposal was reiterated along with fOrther request for authorising the Commissioner, MCD vide note dated 
0

9.042024 for Solid Waste projects (copy enclosed), This was again reiterated vide note dated 02.0p021 
 (may enclosed). 

HoWever, on the advice of VD Department, MCD vide letter NoAddl.CommIDEMS/- MCD/2024/D232 dated- 	05:09.2024 again wrote for auth
er  rate and agency contract for Works of more than Rs.5 Crereorising Comm ission

s (copy enclosed), 
,MCD for executing 

	

Further, MCD also requested fora 
 uthorisation to Commissioner, MCD 	 Crores vide 'letter No.CE/Shah.South/MCD/2021-25/192 dated 11.1-0.2024 in the contextupto ofRs_50 

AMRUT 2.0 
projects {copy enclosed). 

• 
2) 

.1t is therefore once again-requested to. authorise Commissioner, MCD to approve rate and 
agency for any project/work costing up to Rs.50 Crore tillforma bon of Standing Committee. 

3) 
Also it is not possible to predict all.eventualities, hence, full authorization, irrespective of 

amount may be given to Commissioner, MCD for Solid Waste Projects till formation of Standing • Committee. 

4) Further,. 'as per IslOT order dated 13,05.2,022 in D.A. No.21,4/2021 an. I  

	

set up, Tenders have: been received 
and the work is required to 6 awarded 10 	aencp,  

ngesta plant Js to be 
food Processing Equipments Co, .P 	

equine" 
-L-1 rate in the,sald Case is Rs4804:01,070NR M/§.. 

rupees 
Six Crore Eighty tact-Forte Thousandt SeVenty:Only). 

In absence of the Starding CoMinittee, this is also.pencling. Had theproposal as ync:icited by MCD 
been approved,  this would haveteen decided. 

5) 
It is, therefore, requested to kindly consider the authorization at-per. 

 point No.2 & 3 above and also for Ingesta plant at the earliest. 

This issues with the approval of the Commissioner, MCD. 

t.. .1.-- ri .11.1  A..4 
Additional C misslo e 

9, 	 Engg,) 
Municipa Corporation of Delhi 

Lorgy3 : 

1. 
Staff Officer to Chief Secretary, GNCTD : for kind information of th 

2. Still 	
e Chief "Secretary."Secretary.

and necessary-action. Manu ,Chaturvedi, Standing Counsel in 0.A. No.214/2021 In NGT ;for kind information 
.., 

3, Office Copy. 

it *kw 

14  Additional Co niis n (Eng.) 

Municipal Corporation of Delhi 

Scanned with CamScanner 
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PANKAI AGGRAWAL 
IQFS 

AddL Commisiciner(VS) 
MUNICIPAL CORPORATION OF Dakii 

Office of the Addl. COnunissioner (VS) 
Dr. .Sp tit* 

Centre, 44' Floor tal Block) 3awaharial Nehru Marg 
New Delhi 11Q 002 

Phone : 011- 

To 

Sir, 

The Additional Chief Secretary 

Urban Devekpment Department • 10th  Level Delhi 
Secretariat, LP. Estate, New Delhi - 14.0002 

0.0. No. ADDL.COMM.ON/MCD/2024/D-7 S 
Dated 	

P64211 

- This 

has -reference to the letter of Delhi Pollution Control Committee (DPCC) No, 
DPCC/VMW/2019112790-92 dated 6.04.2019 vide which, the environmental compensation 
of r50.00 Lakh was imposed on erstwhile East Delhi Municipal Corporation (Mc 

) for non installation of Bic) Methanation Plant at Ghazipur Slaughter House. The requests were made 
'xi DPCC by the EDMC to waive off the environmental compensation due. to financial crunch 
)ut the DPCC vide letter no. DPCC/WMC-11/52/2020/1102-1103 dated 23.07.2024 has 
ommunicated that EC of rS0.00 sacs imposed by the DPCC vide letter dated 

16.04.2019 for on installation of Biomethanation Plant at Ghazipur Slaughter House shall not be waived off. 
ecently, the DPCC vide letter No. DPCC/WMC-111/SZ/2020/3365-3369 dated 

09.12.2024 has quested the District Magistrate (East) to direct the concerned SDM to take necessary action r 

the recovery of said environmental compensation from the Incharge, Ghazipur Slaughter )Use. Copy of the letter of DP 
Cc vide dated 09.12.202,

4 is enclosed for ready reference. In this regard; it is 

submitted that the M. has finalized the agency for installation of 
)esta/Dung Drying Plant at Ghazipur Slaughter House as suggested by the DPCC. Since the ;t• of Ingesta Dung Drying Plant 

is 
t6.80 Crore (approx.), the rates & agency for execttion 

above work are to be approved by the Standing Committee of MCD. As the Standing 
runittee has yet not been formed and the work of installation Of Ingesta Dung Drying 
"it is delayed, a .propoSaT Vide No. Addl. Comm. (Engg.)/MCD/D-54 dated 04.11.2024 has 
n sent to the Urban. Development Department, GNCTD for 

authorization of the imissioner MCD for exercising financial power as provisioned under Section 202 of DMC The copy of the letter dated 
04.11.2024 is 

enclosed herewith for ready reference. A case 

CRU, Urban Developmer4 i - , 
Goys rif WC oi Coelho' 

3 1 DEC - - 
i 	. 

Dy. 
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related to installation of Ingesta Dung Drying Plant at Ghazipur Slaughter House is pending 
before the Hon le NGT. The next date of hearing in the matter is on 14.02.2025. However, 
the delegation of financial powers to the Commissioner, MCD is still awaited from Govt. of 
NCT of Delhi. 

Since the work of it 	of Ingesta Dung Di-ying Plant is getting delayed due to 
non formation of the Standing Cornmittee in MCD, it is, therefore again requested to 
authorize the Commissioner, MCb by delegating the financial powers so as to accord the 
approval of cOst and agency to award the work of ,installation of Ingesta Dung Drying Plant at 
Ghazipur Slaughter House. 

, , 

COLINTE.i.) 

4114 FLORA 
msjiMEREGME.DEIW 

wal)
its146 

1E140 
DEU4V"Iti  

DEW 
CIONA 

MEE 

Copy•fOr 	kind information tat- 
1,1VIALS 1. The Chairman, DPCC, GNCID, 4Th & 5th Floor ISBT, Kashmere Gate, New Delhi- 

110006 

2. P. S. to the Commissioner, MCD for Commissioner's information please 
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Lfregyte for 
Environment 

No, Alagrmaktivl tyitthiws -) 61 b - I fvf 
11), 

The Additional Chief Secretary, 
Department or Urban Development, GNCTD 

Delhi Secretariat, IP Mate, 
New Deihl-110002 

Proposal regarding autherizatIon for exercising financial powers by 
commisdenotvaimattaggipAnakapi 

Ref letter not Addl. Comm(Engg)/MCD/D-54 dated 04.1 L2024. 

Respected Sir, 

1) Vide its note dated 18.09.2023, MCD had requested for authorizing Commissioner, MCD to 
exercise financial powers upto Rs.50 crores In each case for approval of rate & agency under Section 
202 (C) of DMC Act. (copy enclosed). 

Subsequently, the proposal was reiterated along with further request for authorising the 
CommisslOner, MCD vide note dated 09.07.2024 for Sand Waste projects (copy enclosed). This was 
again reiterated vide note dated 02.08.2024 (copy enclosed). 

However, on the advice of VD Department, MCD vide letter No Addl. 
Comm./DEMS/MCD/2024/D-232 dated 05.09.2024 again wrote for authorising Commissioner, MCD 
for executing rate and agency contract for works of more than Rs.5 Crores (copy enclosed) 

Further, MCD also requested for authorisation to Commissioner, MCD upto Rs.50 Crores vide 
letter No.CE/Shah. South/MCD/2024-25/192 dated 14.10.202p4 in the context of AMRUT 2.0 projects 
(copy enclosed). 

2) 
It is therefore once again requested to authorise Commissioner, MCD to approve rate and 

agency for any project/work costing up to Rs.50 Crore till formation of Standing Committee. 

3) 
Also it is not possible to predict all eventualities, hence, full authorization, irrespective 

ofamount may be given to Commissioner, MCD for Solid Waste Projects till formation of Stzinding 
Committee 

4) Further, as per NGT order dated 13.05.2022 in O.A. No.214/2021 an Ingesta plant is to be set up. Tenders have been received and the work is required to be awarded to 1.1 agency 
Mjs Food Processing Equipments Co. Pvt. Limited. L-1 rate In the said case is Rs.

6,80,04,0713/;-(Rupees Six Crore Eighty Lacs Four Thousand Seventy Only), 

MCD been approved, this would have been decided. 
In absence of the Standing Committee, this Is also pending. Had the proposal as mooted by 

5) It Is, therefore, requested to kindly consider the authorization as per point No.2 & 3 above 
and also for Ingesta plant at the earliest. 

This issues with the approval of the Commissioner, MCD 

End : As above 

Additional Cor missio 	Engg.) 
Municipal Corporation of Delhi 

Scanned with OKEN Scanne 

Date& .d..3 
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J AGRAWAL, 10FS 
NAL COMMISSIONER 

1 

MUNICIPAL CORPORATION OF DELHI 

4th Level, E-1 Wing, 
Dr. SPM Civic Center, J.L. Nehru Marg, 

Minto Road,New Delhi-110002 
Phone No.: 011-23225454 

D.O. No. ADDL.Comm.(VS)/mcD/2025/D7g 

Dated J410 f 

This has reference to the letter of Delhi Pollution Control Committee (DPCC) 
iDPCC/VMW/2019/12790-92 dated 16.04:2019 vide which the environmental 
ensatIon of Z50.00 La14 was imposed on erstwhile 

-East Delhi Municipal Corporation ) for non installation of Sio-Methanation Plant at Ghazipur Slaughter House. The 
t.s were made to DPCC by the EDMC/MCD to waive off the environmental 
nsation due to financial crunch. Later, the ma) vide letter No. GSH/MCD/2024-25/181 .1
07.06.2024 again requested the DPCC to waive off the environmental compensation as 

tDcess of pending for Ingesta Dung Drying Plant is in advance stage, but the DPCC vide ?NO. 
DPCC/WMC-i1/52/2020/1102-1103 dated 23.07.2024 has communicated that EC of Q, 

lacs imposed by the DPCC vide letter dated 
16.04.2019 for non installation of .

thariatiort lant at Ghazipur Slaughter House shall not be waived off. 

' The DPCC vide letter No. DPCC/WMC411/S2/2020/3365-3369 dated 09.12.2024 has 
requested the Distict Magistrate (East) GNCTD to direct the concerned SDM to take 
tsary action for the recovery of said environmental compensation

,  from the Incharge, 
r reference. lour Slaughter House. Copy of the letter of DPCC vide dated 09.12.2024 Is enclosed for 

in this regard, It Is submitted that the MCD has finalized the agency for Installation of 
Ita/bung Drying Plant at Ghazipur Slaughter Housd as suggested by the DPC. Since 
Ost of Ingesta Dung Drying Plant is r6.s0. Crore (approx.), the rates & agency for 
/bon of above work are to be approved by the Standing Committee of MCD. As the 

ling Committee has yet not been formed, a proposal vide No. Addl. Comm. g.)/MCD/D-54 
dated 04.11.2024 was sent to the Urban Development Department, 

ID for authorizatiOn to the Commissioner, MCI) for exercising the financial powers as 
fisionecl under Section 202 of DMC Act. The copy of the letter dated 04.11.2024 is 

,losed herewith for ready reference. 

Another request has also been submitted to the Additional Chief Secretaty, Urban 
avelopment Department, GNC'TD vide letter No: ADDLOOMM.(VS)iMCD/2024/0-73 dated 

1.12.2024 for authorization of Commissioner, MCD. to decide the cost and agency and 
awarding work of Ingesta Dung Drying Plant at Ghazlpur Slats ter FIise. The copy of the 
etter dated 31.12.2024 is endosed herewith for ready refer 

from Govt. of NCT of Delhi is still awaited. 	 4,4•4Al`l 	.Z.. 	
ever, the decision 

lomorc*  ksoctu*' cotoR°Leawan 
o e tmo‘ PCP-VWc i-49AINI1gSI140\1111:TroU411.6, 05 	L 	6 GOv " ct  AsBN - ,rwvi0130 

AIN Vt-Q°  6Fict. Oa 
mkSMeV. 
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A case related to installation of Ingesta 
House is pending befo Dung Drying Plant at Ghazipur Slaughter 
14.02.2025, 	re the Hon'ble N. The next date of hearing In the matter is on 

In view of the above, DPCC is requested to take up with Govt. of NCT of Delhi for 
expediting the authorization. In addition it is also requested that the Consent to Operate order for Ddhi 

Food Processing Complex Pleat) and Delhi Food Processing Complex 
(Rendering) Ghazipur for Slaughter house and Rendering plant respectively may kindly be issued/renewed -

at the earliest. Halting of the Slaughter House Plan will be counter- 

slaughtering to increase in the city: . productive to purposes for which the Plan was set up and will cause illegal and unhygienic 

with.z...4-.4.,- )44....$0.4.41.-s 

Sincerely 

(Pankaj A 	al) 

Shri Sanjeev Kumar, 
Chainnan, 

Delhi Pollution Control Comrnittee (DPCC) 
GNCTD., 4th & Sth Floor ISBT, 
Kashmere Gate, 
New Delhi-110006 

ADDL 

'The 
'iNC 

tv 
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Sir, 

To 

Office of the Addl. Commissioner (VS) Or. SPM Civic Centre, 5th Floor (E Bieck) 
Jawaharlal Nehru Marg , New Delhi —110 002 

No. ADDLCOMM4VS)/MCD/2025/D Zo - 

The Chairman, DPCQ. 
GNCTD, 4111 & 5th floor issy, 
Kashmere Gate, 
New Delhi-110006 

'.MUNICIPAL CORPORATION OF DELHI 

Dated RtI)40 

' 	
(ENQUIRY COUNTER) 

DELHI POU.UTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT 

GOVT. OF NCT OF DELHI 
4TH FLOOR, IS BUILDNG, 

KASSWISRE OATBN 0g6H14101306 

s-- 

3/A-S 

This has reference to the letter of Delhi Pollution Control •Committee (DPCC) 
No. DPCC/VMW/2019/12790-92 dated 16.04.2019 vide which the environmental 
compensation of r5,0.00 Lakh was imposed on erstwhile East Delhi Municipal Corporation 
(EDMC) for non installation of Bio Methanation Plant at Ghazipur Slaughter House. The 
requests were made to, DPCC by the EDMC/MCD to waive off the environmental 
compensation due, to financial crunch. LaW, the MCD vide letter No. GSH/MC1)/2024-
25/1'81 dated 0706.2024 again requested the DPCC to waive off the environmental 
compensation as the process of pending for Ingesta Dung Drying Plant is in advance 
stage, but the DPCC vide letter No. DACC/WMC-11/52/2020/1102-1103 dated 23.07.2024 
has communicated that EC of Z50.00 lacs imposed by the DPCC vide letter dated 
16.04.2019 for non installation of Biomethanation Plant at Ghazipur Slaughter House shall 
not be waived off. The DPCC vide letter No. DPCC/iNMC-III/SZ/2020/3365-3369 dated 
09.12.2024 has further requested the District Magistrate (East) GNCTD to direct the 
concerned SDM to take necessary action for the recovery of said environmental 
compensation from the incharge, Ghazipur Slaughter House. Copy of the letter of DPCC 
vide dated 09.12.2024 is enclosed for ready reference. 

In this regard, it is submitted that the MCD has finalized the agency for installation 
of Ingesta/Dung Drying Plant at Ghazipur Slaughter House as suggested by the DPCC. 
Since the cost of Ingesta /Dung Drying Plant is r6.80 Crore (approx.), the rates & agency 
for execution of above work are to be approved by the Standing Committee of MCD. 

As the. Standing Committee has yet not been formed and the work of installation of 
Ingesta Dung Drying Plant is delayed, MCP vide letters Nos. Addl. Comm. 
54 dated dated 04.11.2024 and ADDL.COMM.(VS)/MCD/2024/D-73 dated 31.12.2024 requested 
the Urban Development Department, GNCTD for authorization of Commissioner, MCD 'by 
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accom the approval of cost and agency to award the 
et Ghazlpur Slaughter House. The copy of both the 

,-Xtaod—  y reference. However, ,the decision from Govt. of NCT 

ADDI-03M.(VS)/MCD/202.5/1)-78 dated 16.01.2025, DPCC 
Altio up the issue of expediting the authorization to C.onunissioner, 

ewal of Consent to Operate order for Delhi food Processing.  
hi Ftod Processing Complex(Rendeting) Ghazipur for Slaughter 

bring awn resPectivelY-. The copy of the letter dated 16.01.2025 is 
for ready reference. 

humbly submitted that MCD vexy keen to establish Ingesta /Dung Drying 
fly & has made best efforts but it could not be established due to above mentioned 

aSon. The financial condition of 'via) is also not sound. 

In view of above, the environment' compensation of. ''50 00 Lakh imposed on 
rstwhlle East Delhi Municipal Corporation (EDMC) in respect of Ghakipur. Slaughter House 
lay please be waived off and Con.sent to operate order for Delhi food Processing 
:ornplex (Meat) and.Delhi Food Processing Complex (Rendering) Ghazipur may also be 
isuecVrenewed. 

(Dr.Angel hati Chauhan) 
• • 	Addl.Commissioner 

L:opv for kind information to:- 

>S to the Commissioner, .MCD for Commissioner's information please 
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